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Shri S. M. Banerjee: Has any time-

limit been fixed for implementing
these orders for the lower forma-
tions?

Shri Raghuramaiah: In the very

nature of things it would be very
difficult to fix a time-limit because
the Audit has to be consulted, finan-
cial concurrence has to be obtained
and verification has to be made. in
regard to the length of service. All
this will take time. But we are try-
ing to do our best to expedite the
matter.

All India Services

Shri Rnghunath Singh:
(Shri Warior:
Shri Vasudevan Nair:
J Shri Basappa: v
*695./ Shri Bishanchander Seth:
Shri Vidya Charan Shukla:
‘ Shri M. K. Kumaran:
Shri Yajnik:
Shri Maheswar Naik:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the scheme to estab-
lish three All-India Services viz.,
the Indian Service of Engineers, the
Indian Forest Service and the Indian
Medical and Health Service has been
finalised; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) No, It is under consideration in
consultation with the State Govern-
ments.

(b) Does not arise,
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Shri Datar: May T point out to
the hon, Member that under the
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Constitution a Resolution has to be
passed by the Rajya Sabha in this
respect under article 312. That was
done late last year. Then the draft
scheme has to be submitted to all the
State Governments; the UPSC will
be consulted ang legislation will fol-
low. .
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Shri Datar: No, Sir.

.

Shri Warior: May I know whether

any State Government or associations

of any of these sections have raised

any serious objections against the
formation of any of these cadres?

Shri Datar: So far as the State
Governments are concerned, this mat-
ter was taken in hand after the Chief
Ministers had agreed in principle to
the formation of these services.
Thereafter detailed. rules of the draft
scheme were submitted to the State
Governments and they are consider-
ing them.

Mr, Speaker: Shri Vasudevan Nair.

Shri Warior: The question has not
been fully answered.

Mr. Speaker: Then I will give him
another opportunity. I have called
Shri Vasudevan Nair,

Shri Vasudevan Nair: While form-
ing more and more All-India Services
has the Government of India consid-
ered the question of infringement of
the rights and powers of the States,
even going contrary to the spirit of
the federal constitution that we
have?

Shri Datar: It is not a question of
taking away the powers of the States.
In fact, this question, as I stated, was
considered by the Chief Ministers
and they agreed in principle. Now it
is for the purpose of improving the
services under these three items.
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Shri Warior: 1 want to know whe-
ther the Institute of Engineers or
similar associations of other sections
have objected to their formation.

Shri Datar: I have seen some oppo-
sition to this in the press.

Shri Hanumanthaiya: In constitut-
ing these All-India Services will pro-
Per steps be taken to guarantee ade-
quate representation to the backward
classes?

Shri Datar: That will be provided
for because there will be a certain
measure of direct recruitment and
Jor direct recruitment there is a pro-
portion fixed of 123 per cent for
Scheduleq Castes and 5 per cent for
Schéduled Tribes,

Shri Heda: May I know if any State
Government has opposed the scheme
and, if so, the name of that State
Government?

Shri Datar: That is what I have
pointed out, namely, that we are
awaiting the detailed views of the
State Governments. But in principle
it has been accepted already.

Shri Hanumanthaiya: The hon. Min-
ister has avoided my question. He
confined himself to Scheduleq Castes
and Tribes. It is the backward clas-
ses as understood by the South Indian
States that I am referring to.

Shri Datar: May I point out to the
hon. Member that there is no repre-
eentation for other backward classes
under the Government of India.
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I shall also read the answer in
English,

(a) The Committee was appointed
to review and report on the perform.
ance of India in International Meets
with special reference to the last
Olympic Games held at Rome.

(b) The Committee has interview-
ed a number of persons at Calcutta
and Delhi and is expected to visit
a few other places also for receiving
more evidence,

(c) The Committee is expected to
submit its report by the "end of
August, 1962.
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